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TSR A T | HRT M9 I8 e & |
SHRI MAKHAN LAL FOTEDAR (Uttar
Pradesh): Madam, before anybody speaks, I

would like to take just two minutes.
(Interruptions). Kindly excuse me. I am not
going to speak on the subject.

Madam Vice-Chairperson, Mr. Suresh
Pachouri has raised a very important issue. It
is of national importance. And he has
demanded
that the Government should make a Statement.
I would like to reserve my right to seek
clarifications after the statement is made. But
before any other Member intervenes in this
and
associates himself with what Mr. Suresh
Pachouri has said........

Madam, I would like to submit that today,
it is not a matter of allegations or counter
allegatins, it is not a matter of politics or
politicking. I would request all the hon.
Members of the House, from all shades and
from all sides, that it is a human issue, and let
us transcerd our political carriers and
sympathise with Shrimati Sonia Gandhi about
the anguish and the concern she was
compelled and constrained to express publicly
in Amethi yesterday, that the Government
during the last four years and three months,
has delayed in unravelling the real culprits and
the conspirators behind the assassination. Let
us all joint our voice with her and this House
should direct the Government that the
Government should very transparently, and in
an expeditious way, enquire into the matter to
find out the real culprits and bring them to
book immediately. I would like to say these
words and hope, all sections of this House will
join with me in this regard in directing the
Government to do this. Madam, 1 would
request you to ask those Members to raise
their hands who agree to my proposal.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): It's all right.

Now. Shri Satya Prakash Malaviya.
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This is dated April 4,1991. This was
written by Shri Rajiv Gandhi to one Shri
Baldev Prasad Gupta from Karvi Banda who
is still alive today. He is a freedom fighter and
he was in Allahabad Jail with Smt. Indira
Gandhi and Shri Peroze Gandhi. I would like
to read out only the last four lines. This is
Rajiv Gandhi to Mr. Gupta. This is dated
April 4, 1991, from 10 Janpath, New Delhi.

"Dear Shri Gupta,

I am confident that with your support and
with the support of your friends and
colleagues we can form a stable Government
at the Centre and...."

the second part is very important-

"...can work hard together to build a
strong and progressive India, the India of our
dreams."
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SHRI MAKHAN LAL FOTEDAR:
Madam, I just want to mention one thing.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Please do not interrupt.
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SHRI MAKHAN LAL FOTEDAR: I want
to say just this for information.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA) Please sit down. No. Please
sit down.

SHRI MAKHAN LAL FOTEDAR: I am
just telling him this.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Please let him finish.

SHRI MAKHAN LAL FOTEDAR: Hon.
Member, i would request you that the matter is
so serious that we should not dilute its
importance. So far as his reference to the
Connaught Place and other things are
concerned, I myself feel whether the
Government has paid any tribute to Rajiv
Gandhi and Indira Gandhi. I feel hurt. Why
should we bring their names into controversy
and at such a time? Please don't bring the
issue. I am concerned about this Government.
Why is the Government doing that? But don't
bring in that issue now. You bring in only the
assassination issue. Don't bring in this issue.

1.l AR AeeE: | Rk 98 a1 @8 Y@l
g &b &1 BT AM U el TART A9 &
3R fram e Sft 71, 3R 2 & gur 3= o
fagar 1 9gd 981 Udhe @I § AR ITD A1 T
3T 37T BT THIRITE PR T8 8,7 H I8 SR
B o DT AR A H 7 IeAY 3R DI
2,391 $AY BIS e T8l © | fhe St gadt
ST e & T % 3fER I fI9R &1 ¥ form <
e T | WRISAL3Y R &4 Jerifad R W
U I G R IHBT G W wET
Fiife TR IR 99 4 o/ 9 | Wy Ioia
et Sft o TARI Bl Tde & FaTel IR ART 99
THAT & 3R S0d IR 7 8 FIfRex d189 &1
T BRIATE! BT ARy 3R W BT A1y
fyetr, 1 are 7et firetr, g thaew T2 fav mo,eH
GINERRIENERRICIR LIV EECIGRT I NI
S AT BT V8T 8,59 W Y GRIATS! R
TEl PRI 87 3 IR A AU B I Pl HibISd
# o ARy |

DR. BIPLAB DASGUPTA (WEST
BENGAL): Madam, it is rather unfortunate

that the widow of a murdered man has to cry
in
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public for sympathy and also for justice. I am
not a sycophant of Rajiv Gandhi. I am his
political enemy or I was his political enemy
when he was alive. We do not make a beeline
for seeking the darshan of Sonia Gandhi. But
here I am speaking mainly because a grave
injustice has been done to the family of Rajiv
Gandhi. This murder has taken place four
years ago and, unfortunately, nothing has been
done so far. Rajiv Gandhi was not an ordinary
individual. He was the Prime Minister of the
country for several years. He was the Leader
of the Opposition when he was killed and was
a member of a very influential family of the
country. If this is what is happening in the
case of Rajiv Gandhi, I wonder what is going
to happen in the case of ordinary people who
are seeking justice. If the family of Rajiv
Gandhi is denied justice, is there any justice in
this country? This is the question which comes
to my mind. ! remember that fateful night four
years ago when this gruesome, brutal, murder
took place, which shook the conscience of the
nation irrespective of the political affiliations
of the people. When I looked into the details
later, a number of questions came to my mind.
It is very mysterious, for example, how the
suicide-squad lady could come so close to
Rajiv Gandhi. It is not clear. There must have
been some conspiracy and somebody from
within must have helped her to get so close to
the dais. It is also a puzzle to me. There are so
many policemen aroud. Maybe, there was not
sufficient security. That is a different question.
There was sufficient number of policemen
around. Some were killed in the blast and
others just ran away.

They went into die nearest car, took off
their uniform and ran away. There should be a
serious inquiry as to how such things
happened. What will be the state of the morale
of the police force if the people who are made
responsible for the security of the most
influential man in this country, run away like
this? Is there any security in this country?
That is the question which comes to our mind.
I would like the Congressmen to search their
own souls because only a few minutes before
he died, everybody was chanting 'Rajiv
Gandhi jindabad'. When he was killed and his
body was lying in a pool of blood — his body
was torn into pieces -- all the Congressmen
ran away. Nobody was there to look after the
body, except one lady. The
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Congressmen should look into this aspect also.
It also raises suspicion in our mind. Is there
something more to it than meets the eyes.
What was the administration doing? Why was
this meeting held there? Why were not enough
arrangements made? All these questions come
to our mind. Was only the LTTE involved in
it? We would like to know whether other
forces are also involved in it or not. The whole
nation is interested in knowing what actually
happened. The way the whole thing is being
done is a very painful process. It gives us an
impression that the Government is not
interested, the Government does not want the
truth to come out. Whether the Government
has something to hide, I do not know. This
was a very tragic incident in our country. Sir,
this incident and the killing of innocent Sikhs
in 1984 are the two major tragic incidents
which took place in our country, one in the
Capital and the other near Madras. These two
incidents, one of an individual and the other of
a group of people, have srfaken the conscience
of the nation. Is it that the Government is not
giving these two incidents the priority these
deserve? Until and unless the investigation is
completed, other processess cannot be
unleashed. We do not know when justice will
be done. I have full sympathy with the
bereaved family. I don't share their political
views. It does not matter.

SHRI SATYA PRAKASH MALAVIYA:
Shrimati Sonia Gandhi has no political views.

DR. BIPLAB DASGUPTA: She may not
be having any political views. That is a
different question altogether. It is not a
political question. Mr. Chidambaram was
given this charge with a lot of fanfare and
publicity. But, where is he? He is not there in
the House. The meeting took place yesterday.
Everybody knew that this issue would be
raised in Parliament. Where is Mr.
Chidambaram? Why is he not in the House?
He should have left every other job and should
have been in the House to answer our queries.
But, he is absent.

SHRI MAKHAN LAL FOTEDAR: That
is why he was given this charge.

DR. BIPLAB DASGUPTA: Maybe to run
away. It is very unfortunate that he is not here
to settle our doubts and to give us some
specific answers. We would like to know:
What has been done? What is being done?
Has enough been done or not? I would share
the sentiments
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expressed by Shri Pachouri, Shri Malaviya and
Shri Malhotra. I may not agree with each and
every point that they have made. That is a
different question. It is a very serious matter. It
deserves utmost urgency and seriousness. |
hope the Minister of Home Affairs, who is
here, will respond to it and will enlighten us as
to what the Government is proposing to do in
the light of the concern expressed by the
Members of the House from different comers
of the House. It is not simply the concern of
one Member only. The whole House is
concerned about it. I would like the Home
Minister to respond to it and remove our fear
by assuring us that there is no conspiracy to
hide the whole thing. Thank you.

SugTafa( sl wwen Riwen: s srewe
9 | had 6 ATC BT A B TATE |

it 3rEAT A (YORT): FRIGAT,H Had &
fAeTe S | I e R TR S 7 59
HET & WA TP 9gd 8 "edqu AR AR
Y ISR § | I8 H&l S/ Usell IR el
IoTaT &8 WA §,9% IR SO/ § | 3 ¥
Ugel S IR I8/ IE HET 59 Wa T H ST & |
3 I AT 1 W1 9 8 Bl bs IR 39
e H IO &, ol IRTHTST 1 4 g3 1% o1F
Afrn S 7 vt 3@t § wEoNe w9 I8
®ET & I g7hRINI 81 RE] © I8 ag el Ji Iy
BIRE & | § wHeran g & 98 U 9gd & TR
91d 8,U% 984 & TR A79er § 1 3R aR-IR
oM & 916 W1 § Fwsrar § b ugel N aum
& a1 59 9 #, AP IwHT Tlon R/
B, RSTee AT gaT | A AR SIF HHIRH B
rafdy ggr &t g ST 5 wEEE wew A
HET, S SIS SUTel R AU o, IUcra
TE BRIY 1Y H S 2181 g 15 D! aors
T 87 UT AT, I §@,Ie forar Rt |ifsran iy
o1 1El &R Tiger ot oo 7 &, R forefer St
B T8 € a1 b 376 wRar @ T8 &
FuEraT § {6 I8 g, e iR & &9 waa! ©
3R S AR AERI T I8 R U1, MR
ISR

ESINKIEENARICERICEMAIRIER

IS e A BT & 79 A dleTaR UaT |

RTSTE S BT BT B 15,3781 I ATIDBT
39 29 & fog wfia frar, s oot pafh
& H e g 5 4 9 SR 3 wEM 'l
RISSCECIESCRINERIERIE RNE R IR
gldras
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T g5 el TR #¥el € iR § wweran g
g R T BT THT 81 I1RY, 89 HGhT BT
1RY |

# MUF ATH F VSR W MY B 5
S % GRET TERT Sf iR 3 AT HEd |
IO &, 37 ey ¥ IR & 59 9ed & A
U a1 WY SR JRET gERt S dT o
A AR T I $B Bl 8,5 ITHT THAT
PHRAT § 3M1R 3T AT I TAITITS PRAT §
|

SHRI Y. NARAYAMASAMY
(PONDICHERRY): Madam, Vice-Chairman,
I speak with a heavy heart. The hon. Members
have raised the issue that the proceedings of
the Jain Commission have been delayed. Our
leader, Shri Rajiv Gandhi was killed in tragic
circumstances in Tamil Nadu. As a person
coming from there I was really ashamed that a
person belonging to the Tamil community,
who came from Sri Lanka, killed our leader.
Madam, it is of serious concern not only to
Soniaji and the family members, but also to
the people of this country that investigation in
the assassination of our leader, who sacrificed
his life for the cause of this nation and who
was killed in tragic circumstances, is being
delayed.

Madam, I had gone and attended the
proceedings of the Jain Commission. While
witnessing the proceedings, I was unable to
bear the remarks made by Justice Jain. The
reason was that there was lack of coordination
on the part of the Counsels who have been
appearing for the Government. Secondly,
whether it is the C.B.I., the I.B., the R AW,
the Home Ministry or the Defence Ministry,
so far as the submission of documents before
the Jain Commission by the A.LC.C. is
concerned, it took more than one and a half
years. The hon. Home Minister should clarify
it. They have been claiming total priviledge on
certain documents, partial priviledge on
certain other documents. I would like to point
out that in the Designated Court at Madras,
where Rajivji's case is pending trial, all the
documents had been submitted in the criminal
case. Unfortunately, those documents have not
been submitted before the Jain Commission.
Therefore, it is a clear case of lack of
coordination between various Ministries. That
is why it is not expediting the matters.

As far as the Jain Commission is
concerned, the wider gamut of conspiracy
involving the foreign agencies has to be
investigated. The
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remarks made by Justice Jain - and these have
been appearing in the Press on many
occasions clearly show that there is not only a
lack of coordination but there is also a lack of
interest on the part of various agencies that are
involved in assisting the Jain Commission. It
is, therefore, a serious matter, Madam. I
request the Home Minister to review the
situation and see to it that whatever assistance
is required by the Jain Commission is
provided to it by the Government so as to
enable Justice Jain in coming out with his
findings as early as possible.

THE VICE-CHAIRMAN (SHRIMATI
KAM AL SINHA): Now, we will be taking
up... (Interruptions)

SHRI JAGESH DESAI: Madam, I would
like to make a
submission ...(Interruptions).......

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): He is on a point of
order.....(Interruptions)....

3 ARV JHIE [WIEE gew): deH, 5
I BHT H T §S 2, SABT U a1
STQT ? # ST |red g {6 et We @l
T BN ? 3T BT & W9 o iy 3R
BIHY B I 10 T Ib FARY,EH AR
2, o1ma Weret Herd of [@E 13 R A9 g
8,98 9 ARG ¥ 43 §U § | ....(AAUM) 3R T8
IO 9 UEdT Ae¥ et omar € 1 oMy W |
SARAY | P AT LTt {2 Bl &Y A1
e 8 | HeH,31-31 e giem ST |94 &
| 89 TI-]1 e s R diemT 9Ed € |
... (AIHT)

Suqyreger (el waem R : 3T 4,
eI 3 S 818 91l ¥& &, dle S IfvTe o |

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Madam, a number of
issues have been raised in the House and that
is why, though I don't directly deal with this—
-Mr. Chidambaram is looking into the
Coordination Committee—but, at the same
time, there are two things which I would like
to bring to the notice of the House. There is
one case in which people against whom
investigation was completed and the case is
going on in Madras. There are about 150 or
more than 150 witnesses who have been
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examined and every effort is being made by
parties to reach the High Court and the
Supreme Court in order to delay entire
proceedings. There was a time when I had
been personally speaking to Mr. Pachouri and
also to Mr. Narayanasamy asking them if they
were to require any document from the Home
Ministry which had to be produced before the
Jain Commission, and I told them, "Instead of
going to the officers, please come and tell me,
I am prepared to supply all the documents that
you want." We have submitted those and even
the privileged documents also we have shown
to the Jain Commission and told him that
these were privileged documents, we did not
want the name of the family also
unnecessarily to be maligned by different
countries and that is why I had personally
gone to Mrs. Sonia Gandhi, explained to her
the entire position, and, thereafter, of course,!
cannot say what the other documents are
which they want and which Mr.
Chidambaram, if he feels that more documents
which are with the Home Ministry...

Dr. BIPLAB DASGUPTA: You said that
the name of the family would be maligned.
What does it mean?

PROF. VIJAY KUMAR MALHOTRA:
Which family?

PROF. VICE-CHAIRMAN
MALHOTRA: Which family?

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Let him complete.

SHRI S.B. CHAVAN: When we asked
certain privileges in the court, there are certain
issues which we cannot divulge, there are
international ramifications of those documents
and that is why I was saying, first is the case
which is being prosecuted. There is a case of
prosecutor where the proceedings are going on
and the other parties are interested in delaying
the matters. There is another case which is of
conspiracy, Justice Jain is dealing with the
matter which, in fact, involves the conspiracy
of other countries and even some persons in
the country.

SHRI MAKHAN LAL FOTEDAR: Some
persons in the country who are being
protected by the Government.

SHRI S.B. CHAVAN: Yes, some persons
in the country and also outside. I won't be
surprised if other agencies are also involved in
a matter of conspiracy and in a matter of
conspiracy there
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are certain issues which we have to consider,
whether it is worthwhile revealing certain
documents, and if we have to do it, whether
we will be doing a service to the nation or we
will be doing a disservice to the nation. This is
the point which we have to keep in mind. That
is why we have nothing to hide. Anything, any
document which is available, so far as the
Home Ministry is concerned—at least Mr.
Chidambaram has never told me, "This
document is required, please supply this
document. "I am prepared to supply.

DR. BIPLAB DASGUPTA: Why didn't he
ask you? Mr. Chidambaram is the Minister of
Commerce; you are the Home Minister. Didn't
he bother to ask you?

SHRI S.B. CHAVAN: Mr. Chidambaram
is looking after these two cases. That is why
Mr. Chidambaram made a statement. Even
today if you are not satisfied with me,
certainly, I will pass on the information to Mr.
Chidambaram. If he wants to make any
statement, certainly he is most welcome to
come here.

DR. BIPLAB DASGUPTA: We want a
statement.

SHRI SATYA PRAKASH MALVIYA:
We want a statement, please convey this to
him. Let him come to the House.

SHRI BHUBANESHWAR KALITA: The
Home Minister was saying that Mr.
Chidambaram has not asked for any papers.
So, why does Mr. Chidambaram come and
make a statement?

DR. BIPLAB DASGUPTA: And also
prepare the statement and give it to us. We
will have a discussion on the basis of the
statement given by Mr. Chidambaram.

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Dr. Biplab Dasgupta,
please take your seat. (Interruptions)....

Y TH.UH. STEqarfor: WElGwn,sd gt ) §
oo (CHAHT). ..

SHRI MAKH AN LAL FOTEDAR: The
hon. Home Minister has nlade a very
important charge against one of his own
colleagues, that Mr. Chidambaram has not
asked for any documents. We are unhappy
that the Home Minister has been divested of
this task. We are wunhappy that Mr.
Chidambaram is not here. It is not a question
of the Law Minister or the
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Home Minister. It is the question of the entire
Government which is responsible. Whether it
is the Home Minister or the Prime Minister it
or any other Minister, whoever is dealing with
the case is responsible for this. So, the Prime
Minister should come and respond to this
because it is a charge against the Government
as a whole. The Government must understand
this.

#} TH.UH. ARG He IS, 39 48 W §
1 P& HEAT A g ....(HIH)...

R TERE: TEIGAL IR TH BT Seard
e a1 € sufiy § 3o oA1S! FIRftwer &
oY 3R aer=a & Ty afuas! o 4 $%
PEAT AR | ... (FEIH)... JMP W T Bl
Soerd g € g¥ley § pw dEAl wgm
oo (STALT)...

wi1.foTa AR weEE: S @ Bl agAm
B S 2 ....(aETH)...

SuwTeas (sfaeht FHen Ry sreor,amy
ST | 3T I3 LY | ...(FAH)...

01.faST FAR T 3R EH SIRfHe ©
g a1 I < el ge=m B ST SiR frw
SIRPIC I &M 81 ST ?

It is very serious, whether it is Rajiv Gandhi's
family or any other family.

IgqTEIE (SRR FIe Rien): e, sy
EINECKIRSIEG

mfasa AR weEEm: e, TELIE 9gd
HIRTE AHA € | ...(ATH)...

Sopee(sfiRit HHAT R
oo (STAYT)...

N T BT WA IE TST IEH FATA &
St faorr Sff Sa1 %2 € 1 8 ffier 1 @ fb
SR STREITH & <3 Y el Hemg & wgeft
| ST ST 5 Qo1 B9 4 el gaH
81 St 2 ...(@aem).. 1 Rer § Fe1 € |
oo (STALT)...

1.7 FAR weREn: FiF A Biel agam
B 2 .. (). .

Suayens (sht Hwen Riwen: Huar 98 S,
oo (STTYT)...

DR. BIPLAB DASGUPTA: Madam, I am
requesting you to direct Mr. Chidambaram to
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come to the House and to lay on the Table of
the House a statement on the state of the
inquiry so that we can get ail the facts and on
this procedure there will be a proper
discussion.

Y TN, v @t (feEr): Fgeard A
PRAT § eq b AW ¥ 6 WPR 39 W e
R UH @S- @ $ IR &5 IR &
ATEH W FH S Wd 3R 89 39 9aT & 3%
I IR T89 IR G | ...(FATH)... 5 & )
T @ES-YR @ T Sy R+ gamar sy
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Y § 3R SHP A1 hideS S-Sl T 2, 5781
STET 1,97 R F1-FIT B HRATS DS 8 ?

ARICIT, ST 915 99 BHITH BT AT IR
VRIS & T 8 | 99 HHIHE B9 dF Thb
TTgH 9SS UM 997 &R g1 b I 39
RUIE g & U R FHT 3R SH W UH
©IgT YR 39 a9 | U B R 89 ol
S | | 397 71 81 6 o7 a_e 9 gAR Ao
JATTIS /T B BT g IT d AR Y YRS
H 11 9 {587 8,317 I &g & AR 81 S
| | g A8 1 7 81 % Iroiig et 3 g
P @1, 58l B....qIM)... 89N GG\ &
T BT I T fha HRaTs, $HBT Ul 7 &
[P | Y41 7 & TR T T E 99 v 9
R R FE AFER T IR HETET O
HHT BT 81 T Y2 & I d B THER &R
IR-FSR1ER @ € Sl 3 SRTST 81 891 38 §
37 fAfy-gawen # ®13 eread € TP SR I
BT P Gl 5,98 F& Pl G Bl HUT PN |

SuRrTEs (S SHe Rie): P X
3T 45 SIISY | BTS Il I TIgIC A4 Sl

sft 391 21 I1Ea: 39HT 99T 991 a1 91g |
(HqHT)

Suaurege (Al dHen Rien: oW '
gigde HEY IR o od § SEd 9%
...(STEHT)...
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SHRI JAGESH DESAI (Maharashtra)
Madam, the time for the Private Members'
Business will have to be two and a half hours.
There is no doubt about it. But that can start
after this is over. That time cannot be
curtailed, but that can start after this is over.

(Interruptions)

SHRI PARAG CHALIHA: What about
Special mentions?

(Interruptions)

Syauree (sficht wHen Riee): a8 99 #
Sull

SHRI SATISH AGARWAL (Rajasthan):
Madam, there are two types of grievances.
One grievance is with regard to the Jain
Commission. Some clarifications are to be
sought, and it can start after 5 O'clock. There
are Members who want to raise some Speical
Mentions. They too have a grievance, and the
Deputy Chairperson has assured the House
that they will be taken up after 5 o'clock.

SuwTene (st Baen Risen: uig g aré
SR fETheH foRes & ....(ae™)

SHRI SATISH AGARWAL: Naturally,
after the Private Members' Business is over,
then at 5 o'clock, there is a Short Duration
Discussion, and thereafter the Speical
Mentions should be taken up.

Judlm e s w@E it wan R
IYATEE AEIGAT, S FR AR} ARIGT ¥ roid
STt & SrIRITe &7 5T Sorar € a #, urgde
Jrd fqom & 91e,fiewRT |Ed 9 E
BT fob I8 IRBR B TRB A e T |

Syqureme (i e Ri=n: @ '
TSI HRR XSIeRM ol e I A B & |
(IIET)

SHRI SATISH AGARWAL: Madam

Vice-Chairman, there is an important Short
Duration Discussion relating to the LIC also.

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
KAMLA SINHA): Now, we take up the
Private Member's Resolution Shri Nilotpal
Basu.

RESOLUTION RE. NEW TELECOM
POLICY

SHRI NILOTPAL BASU
BENGAL): Madam, I beg to move:

(WEST



